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gations, and a charge-sheet is being 
filed in court against two other 
persons. According to the charge-
sheet, the case against Shri Besra is 
not being prosecuted, since the opin-
ion of the Legal Adviser is that It is 
not possible to sustain the prosecution 
in court. 

Members of Parliament are accord-
ed special consideration in the matter 
of allotment of cars on the ba8is of 
priority. Any action on the part of 
an hon. Member which amounts to (In 
abuse of this facility, and which 
lowers the dignity of this hon. House 
is deplorable. I sincerely hope that 
no such lapse will recur. 

.. ,ft ~~ ;r.q ~  ~ ~ ;m-

~ ~ ~ fl!; r.r ~  !fiT ~ 

~~~  

MR. DEPUTY -SPEAKER: This 
discussion is closed. We shaH take up 
the next item. 

14.26 Ms. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUB HAG SINGH) : 
Sir, on last Friday I had announced 
that further discussion on the motion 
moved by Shri Nath Pai regarding 
Bihar would be taken u'p at 6 p.m. on 
Wednesday, the 27th March, 1968. I 
have since been informed that Shri 
Nath Pai would not be in Delhi on 
that day. The debate on that motion 
will. therefore, be postponed to a 
later date which will be notified in 
due course. 

14.Z6t Ms. 

WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF POWERS) 

BILL-contd. 

Clause 3-contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up further 
clause-by-clause consideration of the 
West Bengal State Legislature (Dele-
gation of Powers) Bill. 

of Powers) Bill 

SHRI SAMAR GUHA (Contai): 
Sir, I want to raise a point of order 
on the Financial MemorandUm. 

MR. DEPUTY -SPEAKER: I ha ve 
disposed of that point of order. 

SHRI SAMAR GUHA: This • is a 
new one. 
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SHRI SAMAR GUHA: In the 
Financial Memorandum it has been 
categorically stated that expenses to 
be incurred in connection with the 
meetings of this Consultative Com-
mittee would be met from the Con-
solidated Fund of India. The Finance 
Memorandum refers only to the 
expenditure regarding the holding of 
meetings; no other expenditure. So, 
if there is any possibility of any kind 
of expenditure being incurred, it Is 
not incorporated here. So, the finan-
cial memorandum is incomplete. They 
should have added at least the Nords 
"expenditure on other items" to com-
plete the statement. 

MR. DEPUTY -SPEAKER: As I 
have observed before I adjourned the 
House, it would have been better if 
it had used the term "all otller 
expenses". But expenses concerning 
the meeting include travelling allow-
ance etc. So, let it stand as it is. 
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"(2) Clauses or provisions in 
Bills involving expendIture from 
the Consolidated Fund of Inclla ahall 
be n ~ i!l thick type or In 
Italics." 


